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MR. DEPUTY SPEAKER: Now |
<hall put the motion for consideration of
the Bill to the vote of the House. The

question is:

“That the Bill further 10 amend the
Air Corporations Act, 1953, as passed
by Rajva Sabha. be taken into considera-
tion.”

The motion was adopted.

VMR. DFPUTY-SPEAKER: Now, we
take up clause by clause consideration of
the Bill. Tn clauses 2 1o 4 there are no
amendmeants. Th+ queslion is:

“That clauses 2 10 4 stand part of the
Rill."

The motion was adopied.

Clauses 2 10 4 were added to the Bill.
Clarse 1--Short Title . .

dmendment made:

Page 1, line 4.—

for “19R817 substiture “1982" ()
{Shri 4. P. Sharma)

MR, NDFPUTY-SPFAKFR: Ths ques-
tion is:

“That clause 1. as amended, stand
part of the Bill.”

The motion was adonted.

Clause 1, as amended, was added to the
B"i!‘

Enacting Formula
Amendment made:

Page 1, line 1,—
for “Third-second™ substitute “Thirty-
third™. (1).
(Shri A. P. Sharma)

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Enacting Formula, as amend-
ed, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was odded 10 the Bill.

SHRI A. P. SHARMA: | beg to move:
“That the Bill as amended, be passed.”

MR. DEPUTY-SPFAKER: The ques-
tlon is:

“That the Bill, as amended, be pas-
sed.” -

The motion was adopted.

1%.37 hrs.

THE INDUSTRIAL. FMPLOYMENT
{STANDING ORDFRS} AMENDMENT
BILL

THE DFPUTY MINISTFR IN THE
MINISTRY OF 1 ABOUR (SHRI DHAR-
MAVIR): 1 beg to move:

“That the BRill furthsr 10 amend the
Industrial Fmnloymen:t  (Standing Or-
ders) Act. 1946, as passed by Rajyu
Sabha. be taken inlo constderation.”

Sir. th= Industrial Employmsnt (Stand-
ing Orders) Act, 1946 has been the sub-
ject of review by the Governmesnt in con-
sultation with various intercs!'s, As a re-
sult of these consultations, it has been felt
that certain am~ndm~nts in this Act are
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necessary and this Bill, as you know, seeks
1o provide such amendments. While most
of the amendments are procedural in
nature, one of the principal changes that is
sought 10 be made, relales to making a
substantive provision in the Act, for pey-
ment of subsistence allowance to work-
men, who are suspended, during the pen-
dency of the domestic enquiry. There has
been a demand for some time past that a
specific provision may be made regarding
this allowance so that a uniform practice
can prevail in this regard throughout the
country.

The Bill also makes a few provisions
regarding appeals and modifications of the
Standing Orders which are of a procedural
nature. It is hoped that the present am-
endments would reduce the incidence of
Industrial disputes on the issucs connecled
with standing orders of industrial em-
ployees.

1 would also like 1o inform the House
that we have carried out simultaneous re-
view of the provisions of the Industrial
Disputes Act. 1947 and the Trade Unioos
Act, 1926. The Industrial Disputes {(Am-
endment) Bill, 1982 ccvering re-definition
of the terms ‘industry’ and ‘workman’,
making provikions for time bound decision
on cases referred for adjudication and pro-
viding also for paymeryt of 100 per cemt
wages to workmen, who arc not re-instat-
ed in service and in whose favour the
Labour Courts and Tribunals have given
awards directing their reinstatement, and
certain 1vther connected matters, was intro-
duced in the House on the 23rd of this
month. We  would also be introducing
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two more Bills in Parliament, one provid-
ing for a machinery and procedure for
resolution of iadividual and collective
grievances arising in hospitals and dispen-
saries, educational and other institutions,
which are being proposed for exclusion
from th: definition of the term ‘industry’ in
the amendment Bill already introduced,
and another 1o amend some of the provi-
sions of the Trade Unions Act, 1926, be-
fore this session concludes. We would
also like to mention that legislative pro-
posals for certain other matters connected
with identification of a negotiating agent
for th= unit or industry, the rights and
ohligatioms of such jyegotiating agents. etc.
would be first discussed with the represen-
tatives of centrual workers organisations
and other concerned in a tripurtite con-
ference which would he convened soon.

With these words, I request the House
1o pass this Bill unanimously, which con-
rainsy hepeficial provivons for the working:
cless.

MR. DFEPUTY-SPEAKER:
moved:

Motion

“That the Bill further 10 amend Ibe
Industrial Empioyment (Standing Or-
ders) Act, 1946, as passed by Rajya
Sabha, be taken into consideration.”

The House now stands adjourned till
1AM ramorrow
19480 h-.

The Lok Sabha then adpourncd il Eles

ven of the Clock on Fridav, April 30,
1982/ Valsnkha 10 1904 (Saka),



